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look after the security aspect of the 
railway and the dual responsibility 
has not been a satisfactory ar·range-
ment as the question of jurisdiction 
being one of the many constraints; 

\ and 

.... 

(b) if so, what steps are being tnk-
en by Government in the matter? 

THE DEPUTY MINISTEm. IN THE 
MINISTRY OF RAILWAYS AND IN 
TH~ DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KAR'JUN): (a) The GRP tackle law 
and order problems in the railway 
premises and also provide protection 
to tlte travelling public and their be-
longings. GRP also registers and in-
vestigates cases of loss of railway pro-
perty not covered under ~ailwa:r 

Preperty Unlawful Possession Act. 
RPF has been constituted for better 
protection ot Railway property r and 
the booked property entrusted to the 
Railway or transportation. The area 
of responsibility of both the Forces is 
absolutely clear and as such there iS 
no question of dual responsibility at 
any stage. 

(b) Does not arise. 

Kolbapur Area under Central. Railway 

5140. SHRI V.N. GAD GIL: Will the 
Minister of RAILWAYS be pleased to 

• state: 

(a) whether Government have re-
ceived any representation that Kolha-
pur area should be brought withi~ the 
jurisdiction of Central Railway; and 

(b) if so, the action proposed there-
oo? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
·raE DEPARTMENT OF PARLI,A-

•, M:ENTARY AFFAIRS (SHRI MALLl-
KARJUN): (a) a·nd (b). Yes. Many reJ 

..... :presentations have also been received 
to maintan the status quo The mat-
ter has h9en examined but it has not 
been found feasible to disturb the exis-
ting at'rangement for the present. 

The need, if any, tor reorganisation ot· 
the Railways is being examined bY 
the :Railway Reforms Committee. 
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Manmad-Aura.nga.bad line 

5142. SHRI RAM P.RASAD AHIR-
W AR: Will the Minister of RAIL-
WAYS be pleased to state : 

(a) the present status Of the Man· 
mad·Aurangabad Railway Line Qa.µge 
Conversion Project; 

(b) what was tile amount sanction .. 
~ tor the said project in 1981-82 and 
the amount utilised during this year; 
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(c) the allocations proposed for this 
project :for the year 1982-83; and 

(d) what is the original and revised 
( if any) time schadule of this project? 

THE DEPUTY MINISTER IN THE 
MINISTRJES OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The work is in prog· 
ress. 

(b) The allotment of Rs. 1 crore in 
1981-82 is expected to be fully utilz-
ed in the current year. 

(c) &. 45 lakhs; 

(d) 1985, subject to !ull availability 
of resources for this Project. 

Formation of a. separate cadre of 
Translators/ Hindi Officers in Ministry 

of External Affairs 

5143. SHRI BHEEKHA BHAI: Will 
the Minister of rEXTERNAL AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the 
Translators and Hindi Officers of Mini-
stry of External Affairs have not been 
included in Central Official Language 
Cadrej 

(b) whether Government is conside· 
ring to prepare a separate cadre for 
Translators/Hindi Officers of Ministry 
of External Affairs; and 

(c) if so, the broad details and the 
time by which it is likely to be finalis-
ed? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO): (a) to (c). Translators and Hindi 
Officers of the Ministry of External 
A ff airs a re not so far members of the 
Central Official Language Cadre. There 
is also no proposal before the Govern .. 
ment for ,the creation of a separate 
cadre for such officers. However, the 
entire matter is being Considered. 

()peninr of a. N&w Kendriya Vid.ayaya 
in A.G.C.& Colony at Delhl 

5144. SHRI ERA ANBARASU: Will 
the Minister of EDUCATION be pleas.. 
ed to state: 

(a) whether a new Kendriya Vidyalaya 
has been recently opened in A.G.C.R. 
Colony at Delhi; 

(b) if so, whether the school is open-
ed with tents which are very weak and 
may fall down it strong wind blow~, 

(c) whether the school is without 
any facilities like proper drinking 
water, a proper separate toilet with 
water for boys and girl'S, sufficient .fur-
niture, telephone, electricity, fans, pro-
per flooring; 

(d) whether a nY senior officer visited 
this school recently; and 

(e) if so, the recommendation made 
by him ? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION A.ND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) Yes. Sir. 

(b) I~ the absence of a regular build-
ing, the Vidyalaya had to be opened in 
tents. 

(c) Facilities like drinking water 
separate toi1ets for boys and girls, and 
furniture have been provided. The 
Delhi Electric Supply Undertakings 
have been approached to sanction elec-
tricity connection. The Central Public 
Works Depc1rtment is being approached 
to proyide brick ftuoring. 

(d) Yes, Sir. 

(e) The officer has recommended _that 
improvement is called for in the follo-
wing: 

(i) Flooring and pathway. 

(ii) Quality of tents. 

(iii) Senitary conditions in la.-vat.o-
ries. 

.. 
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